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MR. CHAIRMAN: Thank you very much.

ORAL ANSWERS TO QUESTIONS
#261. [The questioner (Dr. Janardhan Waghmare) was absent]
Safety audit of railway stations

#261. DR. JANARDHAN WAGHMARE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether a Safety Audit Team of the Northern Railway has recently
conducted safety audit of the New Delhi Railway Station;

(by if so, the details of the report submitted by the said Team;

(¢) whether Government has since examined the recommendations of the

Team;

(d) if so, what further action Government proposes to take on its

recommendations;
(e) whether safety audit of other railway stations would also be conducted;
(f) if so, the details thereof and by when; and
(g) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): (a) to (g)
A Statement is laid on the Table of the House.

Statement

(a) to (d) Ministry of Railways (Railway Board) have constituted 2 separate
Fire Safety Audit Teams A and B. The mandate of Team A is to identify areas
requiring further upgradation to match the latest fire safety norms to international
standards and Team B is to conduct checks at stations, coaching depots,
workshops etc., for assessment of compliance of RDSO and Board's instructions

regarding fire safety. In this direction, Fire Safety Audit Team B conducted an
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inspection at New Delhi Railway Station on 08.01.2013 and found some fire
extinguishers, CCTV Cameras and baggage scanners had some problems. On the
basis of interim observations, Delhi Division of the Railways has initiated corrective

action as required.

(e) to (g) Fire Safety Audit Team B also conducted inspections at Mumbai
Central Railway Station on 21.01.2013, at Chatrapati Shivaji Terminus station on
22.01.2013, at Udaipur Station of North Western Railway on 12.02.2013. Deficiencies

found at these stations are being attended to.

MR. CHAIRMAN: Hon. Member is not present. Let the answer be given.
Any supplementaries? Yes, Mr. Khanna.
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SHRI BIRENDRA PRASAD BAISHYA: Sir, safety and comfort of the
passengers should be the first priority for the Railway Minister and the Ministry of
Railways. To look into safety issues, Indian Railways had constituted a Commitiee
under the Chairmanship of Mr. Kakodkar. This Committee had recommended that
the Indian Railways need more than one lakh crore rupees to implement safety
measures. By imposing high tariff on the passengers, it is not possible to get this
kind of money. Therefore, internal resource mobilization is also required by the
Railway Ministry. Also, budgetary support from the Government of India should be

increased.
MR. CHAIRMAN: Your question does not relate to this at all.
SHRI BIRENDRA PRASAD BAISHYA: Sir, this is relevant.
MR. CHAIRMAN: Why do you make a speech before asking a question?

SHRI BIRENDRA PRASAD BAISHYA: Sir, I would like to know, in the light
of the recommendations made for safety reasons, how does the Ministry of

Railways propose to mobilize resources internally?

SHRI PAWAN KUMAR BANSAL: Sir, the Kakodkar Committee had made as
many as 106 recommendations, the implementation of which entails an expenditure
of Rs.1,00,000 crore. The entire House would agree with me that it is an extremely
difficult task. If I were to talk about the financial implications of the
recommendations made, this Rs.1,00,000 crore would mean Rs.20,000 crore a vear.
Further, the Committee had suggested something else. Now, the House has to take

a decision, and I would be extremely happy and grateful to the House if the
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House agrees with that recommendation of the Committee, which talks about a non-
lapsable fund generated through a Safety Cess on passengers of different classes,
in a graded manner, to raise funds to the tune of Rs.5,000 crore per annum. Now,
is the House willing to sanction that? The small amount which I had raised in the
form of forces has been objected to by different quarters. 1 know, you had lent
your open support to that. Further, it says that the payment of dividends should
be stopped. Then, a road cess of Rs. 1,000 per crore would not be enough and,
therefore, we must have another Rs.4000 crores per annum for this. This is an
uphill task. But we are at it. We are certainly determined that as many
recommendations as possible would be implemented. Sir, there is another
recommendation which [ may, incidentally, like to point out in this case. The
Kakodkar Committee has also suggested that no new train should be introduced
without adequate capacity for operation and maintenance. Now, you can very well
understand what my plight is when there is a demand for introduction of more
trains and when we are not able to take full care of the maintenance facilities and
make provisions for all that is required on the trains. Nevertheless, Sir, the
Railways are determined and we shall continue to do our best as far as this
provision of safety is concerned as also comfort. Now, comfort is not really related
to the main question today, but that is also important for us. As far as the
questions of security and safety are concerned, we have been taking measures and

we will continue to take measures.

DR. YOGENDRA P. TRIVEDI: Sir, in the city of Mumbai, which is so densely
populated, the suburban traing run for about 30-40 kilometres along crowded lanes.
There is no proper fencing done. Two or three casualties every day is not even
considered as a news item worth reading. My question is, why don't you have
proper fencing all the way, when a train passes through crowded places? Secondly,
people cross the tracks, especially children returning from schools who are tempted
to rush to their homes across the tracks. At such times, the minimum that can be
done is to have adequate Police presence there. The Police could stop people from

crossing the railway tracks.

SHRI PAWAN KUMAR BANSAL: Sir, the provision of fencing on the sides
of the tracks is not the minimum, but the desired thing. If 1T were to have a
holistic approach to the matter, we have 64,000 route kilometers, and it is well-nigh

impossible to fence the tracks on both the sides, which means the double of that.
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Now, we have begun this exercise on the Agra side. The Railways traverse the
length and breadth of the country passing through very thickly populated areas
where there is persistent demand to open more level crossings, whereas the
Kakodkar Committee has suggested that no more level crossings should be
permitted. So, we are in that predicament. On one hand, there is a demand for more
level crossings and, on the other hand, we have to take care of the safety
measures. It was in that regard that I had suggested in my Budget Speech that we
must really be able to get more from the Central Road Cess for the purposes of

constructing the road over bridges.
Central Board of Fisheries

#*262.SHRI DEVENDER GOUD T: Will the Minister of AGRICULTURE be

pleased to state:
(a) the aims and objectives of the Central Board of Fisheries (CBF);
{(by when the CBF was constituted;

(¢) the efforts CBF has made, since its constitution, for the welfare and

well being of fishermen in the country;
(dy whether it was disbanded in between;
(e) if so, the reasons therefor; and

(fy in the light of (d) above, how Government is looking after the welfare of

fishermen in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(SHRI TARIQ ANWAR): (a) to (f) A statement is laid on the Table of the House.

Statement

(a) to {f) The Central Board of Fisheries (CBF) was established in 1958-59
under the chairmanship of Union Agriculture Minister in order to coordinate and
integrate the activities in the field of fisheries development and research in the
country. The CBF discussed national problems on fisheries development and
recommended measures for optimum growth of the sector and conservation of
fishery resources etc. from time to time. Government of India launched the National
Fisheries Development Board (NFDB) in 2006 as a Special Purpose Vehicle with the



